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Mormsat. Coxczsmox (Fiesz Awmswp-
MENT) Runza.

The Minister of State in the Minls-
tty of Steel, Mines and Metals (Shri
P C. Sethi):

1 beg to lay on the Table a copy
of the Mineral Concession
(First Amendment) Rules,
1967, published in Notifica-
tion No. G.S.R. 369 in Gaze-
tte of India dated the 16th
March, 1967, under sub-sec-
tion (1) of section 28 of the
Mines and Minera} (Regula-
tion and Development) Act,
1957. [Placed in the Library.
See No. LT-1683/67].

HaLr YEARLY REIPORT ON ACTIVITIES OF
Comr Boamp

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qure-
ehl):

I beg to lay on the Table a copy
of hail-yearly Report on the
activities of the Coir Board
and the working of the Coir
Industry Act, 1853 for the
period from the 1lst Apnil,
1966, to 30th September
1966, under sub-section (1)
of section 19 of the Coir In-
dustry Act, 1953. (Placed »
the Library, See No. LT-164/
671,

NOTIFICATIONS UNDER CENTRAL Sk
BoArp Act aND EssEnTiAL ComMmo-
DITIES ACT & ANNUAL REPORT OF
KHADI AND VILLAGE INDUSTRIES
ComMMISSION.

Shri Shafi Qureshi; I beg to lay
on the Table—

(1) A copy each of the following

Notifications ynder sub-sec- .

tlon (3) of section 19 of the
1848: —

(1) The Central Silkk Board
Employees Pension Fund
Rules, 1966, published in
Notification No. G.S.R, 80

Gazette of Indla dated the

21st January, 1967.

(i1) The Central Silk Board
(Third Amendment) Rules,
1968, published in Notifl-
astion Ne. GSR 91 is

Gazette of Indis dated“the
2lst January, 1967.

(lil) The Central Silk Board

(General Provident Fuad)
Rules, 1966, published in
Notification No. GS.R. 82
in Gazette of India dated
the 2ist January, 1967.
[Placed in the Lidrary. See
No. LT.1685/87).

(2) A copy each of the foilowing

Notifications under asub-sec~
tion (6) of section 3 of the
Essential Commodities Act,
1985:

(i) The Art Silk Textiles JPro-

duction and Distribution
Control, (Third Amend-
ment) Order, 1968, pub-
lised in Notification No. S.
O. 3532 in Gazette of India
dated the 26th November,
1866.

(ii) The Textiles (Production

by Powerlooms) Control
(Second Amendment) Or-
der, 1966, published in
Notification No. 8 0. 3618
in Gazette of India dated
the 3rd December, 18686,

(lil) The Woolicn Textiles (Proe

duction and Distr.bulina
Contro!) Fourth Amend-
ment Order, 1966, pub-
lished in Notification No.
§0. 3617 in Gazette of
indla dated the 3rd Decem-
ber, 19686.

(iv) The Textiles (Production

by Knitting, Embroidery,
Lace-making and Printing
Machines) Control (Amand-
ment) Order, 1967 pube
lished in  Notification No.
5.0, 314 in Gazette of India
dated the 4th February,
1967.

(v) The Cotton Textiles Con.

trol, Second Amendment

Order, 1967, published in

Notification No. 8. O. 448

in Gazette of India dated

the 1ith February, 1967
{Placed in the Library. Ses
No, Lr-108/871,



